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ment on various assurances, promises ters during the vanous sessions of

and undertakings given by the Minis- Lok Sabha:
Fourth Lok Sabha
(i) Statement No. XLt Tenth Session, 1970
Fifth Lok Sabha

(i) Stetfememnt No. XXX
(iii) Statement No. XXIIT
(iv) Statement No. XVII
© (v) Statemvent Ne. XV
(vi) Statement No. XVI
{vil) Stetement No. IX
(Viif) Statemient No. VIII
(ix) Statemen: No. VII
(x) Stetement No. VIII

Fourth Sessten, 1972
Seventh Session, 1973
Eighth Session, 1973
Ninth Session, 1974
Tenth Session, 1974
Eleventh Sewsion, 1974
Twelfth Session, 1974
Thirteenth Session, 1975
Thirteenth Session, 1975

{Placed in Librory, See No. LT-9908/75.]

Raview & ANNUAL REPORT OF BHARAT

Coxing CoOAn L¥p, BOARD FOR 1973-74,

Accounts oF COAL BOARD Fror 1571-73
AND A STATEMIENT

FutAx wa { oAy (No fgamz

NM®) gy weeg, § favafefen
9 qAT 9T qT War § —

(1) wxa@t wfufraw, 1956 #
T 619% FT I (1) F weada
freafafas o (feft oo wask)
degoor) #y dw-ter vt

(TF) wrea AT wer weA
fafaee, gaarz & 2d
1973-74 % FEAFIT F
FTHI™ FTTT SATEAT |

(Fr) wrea wfEr e fofa-
ZT, GANIT F1 TG 1973~
74 &1 #Afew  wfE,
Jgradfery 59 #9739
v fagas w1 wgeT-
qdras &Y feosfomt o

{Placed in' Library. See No. LT-
9910/75.]

(2) (vF) s @A ¥ ud
1871-72 %  warfue
q&  (fvdr o ¥R

dereor) #1 uw Afw
qAT ATHEARHT AL,
witrdes |

(F1) SIqFT TFATAX FT AW
qew o7 TEn ¥ gu faee
& FILOT qOF 1,97 TF
fawzor (ferdt @ Ayt

FEHT)
[Placed in Library. See No. LT-
9911/75.]
STATEMENT Re, CORRECTION OF
ANSWER

QTR KT @7 WXFG § IqHHT
(W qadx ww1T) . weaw Ay,
& frerfafgs oF a9 qesr 07 TEar
§—

(TF) F7o 1 AW TAT T B
YTATA & qrv ¥ =0T WErE SR
& warerfee g9 d&ur 5841 & 10
oid, 1975 # falr @ AT 1 o0g
F@A,q47 () IITAIGFIAT U
faser & sreor g aven' e feeeor )

Statement

_While answéting a supplementary
by Shri Japeshwar Misra to Question



5 Message. from R.S, SRAVANA 9, 1897 (BAKA) P. V. Commitice ‘Reporis §

No. 658 on 16th .April, 1975, it was
ﬁatﬂd:-r-

“SHRI 1. K..GUJRAL: For Class
II promotions UPSC representative
ag a matter of rule was not asso-
ciated but, the DPC which was
constituted intermally associated
somebody from outside. For Class
I promotions UPSC Member is
associated”.

2. On verification, it has been found
that the DPC for this post which is
constituted internally, and is for a
Class II post does not consist of an
outsider but only of the officials of
the Department. To that extent, the
reply to the supplementary stands
corrected..

Regsons for delay: This correction
could not be communicated to the
House earlier as, when the error in
reply came to our notice, the Lok
Sabha Session had already come to
an emd.

11.04 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, 1
have to report the following messages
received from the Secretary-General
©of Rajya Sabha:~

(i) “In accordance with the
provisions of sub-rule (6) of rule
186 of the Rules of Procedure and
Conduct of Business in the Rajya
Sabhu, I am directed to return
herewith the Appropriation (No. 3)
Bill, 1975, which wag passed by
the Lok Sabha at its sitting held
on the 28th July, 1875, and trans-
mitted to the Rajya Sabha for its
recommendations and to state that
this Houseg has no recommendations
to make to the Lok Sabha in re-
gard to the said Bill.”

(ii) “In accerdance with the
provisgions of sub-rule (8) of rule
188 of the Rules of Procedure and
Conduct of Businegg; in the Rajya

Sabha, I ‘am directed  to return
herewith the Appropriation (No. 4)
Bill, 1978, which wap passed by
the Lok Sabha at ite sitting held
on the 28th July, .15, and trans-
mitted to the Rajya Sabha for its
recommendations and, to atate that
this House has no recommendations
to make, o the Jok Sabha in re-
gard {o the said Bill.”

(iii) “In accordance with the
provisions of sub-rule (6) of rule
186 of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Taxation Laws (Am-
endment) Bill, 1975, which was
passed by the Lok Sabha at its
sitting held on the 28th July, 1875,
anqd transmitteq to the Rajya Sabha
for ity recommendations and to
state that this House has no recom-
mendationg to make to the Lok
Sabha in regard to the said Bill.”

(iv) 1 am directed to inform the
Lok Sabha that the Rajya Sabha at
its sitting held on Wednesday, the
30th July, 1975, adopted the follow-
ing motion in regard to the Com-
mittee on the Welfare of Scheduled
Castes and Scheduled Tribes:—

“That this House resolves that
the term of office of the present
Members of the Rajya Sabha,
serving opn the Committee on the
Welfare of Scheduled Casteg and
Scheduled Tribes, be extended
upto the last day of next session
of Lok Sabha.”.!

11.00 hrs.

COMMITTEE ON PUBLIC UNDER-.
TAKINGS

SEVENTIETH, SEVENTY-FIRST AND
SEVENTY-SECOND REPORTS

SHRI NAWAI., KISHORE SHAR-
MA (Dausa): I beg to present the
following Reports of the Committee
on Public Undertakings:—

(1) Seventieth Report on Action
Taken by Government on the



